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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 97 OF 2025 (WZ)

Krunnal Gharre ...Applicant
Versus

Pune Municipal Corporation & Ors. ...Respondents

ADDITTIONAL AFFIDAVIT IN REPLY ON BEHALF OF

RESPONDENT NOS. 1 _AND 2 - PUNE MUNICIPAL

CORPORATION (PMC)

I, Dr. Ashok D. Ghorpade, Age: Adult, Occupation: Service,

presently working as Member Secretary, Tree Authority, Pune
Municipal Corporation, having office at Pune Municipal
Corporation Building, Shivajinagar, Pune, do hereby state on solemn

affirmation as under :

. I am working in the capacity of Member Secretary in the Pune

Municipal Corporation. I am filing this present Additional Affidavit

in Reply.

. T state that I am duly authorized by the Respondents to file the

present Additional Affidavit-in-reply in my ofﬁ.cial" caﬁacity. I
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disassociate myself from any persona allegations made against

by the applicant in the present application. I have perused docume
which has been produced by the Assistant Municipal Commissione
also known as Tree Officers of respective 15 wards and‘ iherefore I
have understood the contents of the application and am ﬁliﬂg the
present affidavit based on the records and information available with

the Respondent Corporation.

. I say that T have read and perused the Rejoinder Affidavit filed by
the Applicant. Save and except what is specifically admitted herein,
all allegations, contentions and averments made therein are denied

as false, incorrect, misconceived and contrary to record.

. Inreply to paragraph 3 of the Rejoinder, I state that the information
regarding compensatory plantation submitted by the Respondent
Corporation has been compiled on the basis of reports received from
the concerned permission holders and inspections conducted by the
Tree Authority. The data furnished before this Hon’ble Tribunal is
accurate and based on official records maintained by the Respondent
Corporation. |

. In reply to paragraphs 4 to 6, I submit that under the Maharashtra
(Urban Areas) Protection and Preservation of Trees Rules, 2009,

M\plicants are required to submit reports regarding compensatory
&)
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plantation in Form-G. The prescribed format is made available on

the official website of Pune Municipal Corporation.

6. It is submitted that in practice, applicants frequently submit

compliance reports accompanied .by photographs of plantations.
Such reports are verified by site inspections conducted by the Tree
Authority. Therefore, the compensatory plantation data submitted by
the Respondents is based upon physical verification and official

records and cannot be termed as inaccurate.

7. The contention of the Applicant that the number of compensatory
trees should be approximately 4,80,000 is incorrect and misleading.
Prior to the amendment of 2021, compensatory plantation was
governed by Resolution No.14A dated 17.12.2014, under which
plantation was generally required in the ratio of 1:3. Hereto marked
and annexed as Annexure R-1A.

8. I state that after the amendment of the Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 in the year 2021,
compensatory plantation is required to be undertaken in accordance
with the amended statutory provisions, which are based upon the

o estimated age of the tree proposed to be felled or transplanted.

8. TADAY
REG.NO.15587
=STRICT PUNE |

e Reply Affidavit is correct and is based on the arnended legal
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\Consequently, the figure of 3,55,126 compensatory trees stated in
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framework. Hereto marked and annexed as Annexure R-1B is the

copy of amendment,

9. The Applicant has also questioned the figure of 40,507 trees 7

planted. It is submitted that even in cases where Form-G has not

been submitted by the applicants, plantation has been physically
verified by the Tree Authority and the same has also been recorded
through the GIS/GPS Tree Census exercise conducted by the

authorized agency.

10. The allegation regarding plantation being shown in Africa or outside
India is wholly misconceived. The discrepancy pointed out by the
Applicant arose due to typographical interchange of latitude and
longitude coordinates at only a few locations. The plantation
locations are clearly identified by detailed site addresses. The error
was purely clerical and does not affect the existence of plantétions

on the ground.

11. The Applicant has sought to create an unwarranted controversy on
the basis of isolated typographical mistakes despite the fact that the
plantation sites are identifiable through complete location

descriptions and verification records.
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2024 recorded 57,81,578 trees within the earlier municipal limits.
The exercise was completed on 28.03.2024. The tree census
information is available through the dedicated Tree Census portal

maintained by Pune Municipal Corporation. The compensatory

plantation data submitted before this Hon’ble Tribunal has also been
verified through GIS/GPS based records and the agency engaged for
tree census work.

13. The Applicant’s contention that the Respondent Corporation is

deliberately avoiding forfeiture of security deposits is denied.

14. Under the provisions of the Act and Resolution No.l4A dated
17.12.2014, a security deposit of Rs.10,000/- per tree is accepted for
ensuring plantation, preservation and maintenance of compensatory
trees. The said security deposit is not the statutory valuation of the
tree proposed to be felled. It is merely a security mechanism

intended to ensure compliance with plantation obligations.

15. Section 8(5A) of the Act requires the applicant and the Tree

Authority to ensure compensatory plantation and survival of trees
for a minimum period of seven years. The provison relating to
deposit of an amount equivalent to tree valuation cannot presently

be implemented because the State Government ha;s,iibt yet notified

the methodology for valuation of trees as contemplated under the
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Act. For this reason, Pune Municipal Corporation has already __/‘

addressed correspondence to the State Government seeking lf"‘”‘
guidance regarding valuation and implementation of the antended
provisions. The Applicant's contention that the Tree Autl'lority.‘l“‘itsqlf
is obligated to undertake plantation from security deposit amounts
has no basis in the Act. The statutory responsibility of plantation
primarily rests upon the permission holder. Hereto marked and
annexed as Annexure R-1C is the copy of correspondence with
the state government.

16. The allegations regarding conflict of interest on the part of the

Municipal Commissioner are denied.

17. The Municipal Commissioner functions as Chairperson of the Tree
Authority by virtue of statutory provisions. Both offices are created
under law and their exercise cannot be termed illegal merely because
they are held by the same authority. The decisions of the Tree
Authority are not unilateral decisions of the Municipal

Commissioner but are taken through the statutory mechanism

involving the Tree Authority Committee and Expert Committee.
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does not imply that the balance amount pertains exclusively to Pune

Municipal Corporation projects.

19. Permissions granted during the relevant period include proposals

relating to dangerous trees, public utility works and various
Government projects. Collection of security deposits depends upon
the nature of the proposal and the prevailing administrative practice
and cannot be mechanically equated with the total number of trees

involved.

20. The Applicant has incorrectly described the procedure followed by
Pune Municipal Corporation for processing tree felling and

transplantation proposals.

21. The existing procedure is in conformity with the directions issued
by the Hon’ble Bombay High Court in PIL No.93 of 2009 and the
provisions of the Maharashtra (Urban Areas) Protection and
Preservation of Trees Act, 1975. A provisional NOC is issued on the
basis of a proposed development layout showing existing trees and

likely tree impacts. The same enables scrutiny of the development

proposal from the tree preservation perspective. Thereafter, a
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inspections are conducted by the Expert Committee and Tree; Il 5 /ﬂ

Officer, objections are invited through public notice, hearings ar

conducted and only thereafter is the proposal placed before the
competent authority for approval. Security deposit is collécted
before grant of final permission. Therefore, the procedure followed
by the Respondent Corporation is lawful, transparent and consistent

with the applicable statutory framework.

22. The allegation that Pune Municipal Corporation has falsely claimed

non-availability of land for plantation is denied.

23. Tt is submitted that after inclusion of additional villages pursuant to
Government Notification dated 30.06.2021, the municipal area has
increased from approximately 243.88 sq. km. to approximately 519
sq. km. Identification of suitable land for plantation requires
verification of ownership, possession, reservation status and long-
term availability of such land. Mere availability of open land in
satellite imagery does not establish that such land is available for

plantation purposes.

24. Large portions of land within the municipal limits belong to the

Forest Department, Defense Authorities and various Government

Departments. Pune Municipal Corporation has been making efforts
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to secure suitable land for plantation and has corresponded with

concerned authorities in this regard.

25. Pune Municipal Corporation has undertaken various plantation
initiatives including Miyawaki plantations, monsoon plantation
drives, Amrit Van projects and distribution of saplings to citizens.
The Respondent Corporation remains committed to increasing green

cover and ensuring compliance with the objectives of the Tree Act.

26. In view of the above, the allegations made in the Rejoinder Affidavit
are devoid of merit and deserve to be rejected.

27. 1 say and submit that this Hon’ble Tribunal be pleased to dismiss
the contentions raised in the Rejoinder Affidavit and pass such
further orders as may be deemed fit and proper in the facts and :

circumstances of the case.

Pune PR & L
sbsqiond .0 NodaA @ " Member Secretary, Tree Authorily
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VERIFICATION

I, Dr. Ashok D Ghorpade, Age: Adult, Member Secretary, tree
Authority Department, Pune Municipal Corporation authorized
signatory for the Pune Municipal Corporation do hereby state on
solemn affirmation that what is stated forgoing Para’s is true and

correct to my knowledge and belief.
Solemn affirmation at Pune

This 2F day of June 2026.

2k
sbeqiord .0 NodzA 10 2746 20
Wnoizzime ) legrnuM iniol
. Adv. For lﬁzspondent No.1 &2
T viisinad edme
MUAOé1 \16JeW :mq

MANJUSHA S.TADAY
ADVOCATE & NOTARY
GOVERNMENT OF iNDIA

Noted And Registered
At Serist uumbor..l-)-&:b/ 206
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PUNE MUNICIPAL CORPORATION
TREE AUTHORITY
COMMITTEE RESOLUTION

MEETING NO.04 DATE 17/12/2014
SUBJECT NO - 14A RESOLUTION NO. 14 (A)

DEPARTMENT - ADD.MUNICIPAL COMMISSIONER (ESTATE)

Subject: Approval for accepting deposit amounts for new tree conservation.

Reference: Letter from the Hon. Garden Superintendent (Trees), Pune Municipal
Corporation, Reference No. Sas/Tree Authority/14 A, dated 10/12/2014.

1) For the removal or transplantation of trees obstructing land development within the
Pune Municipal Corporation limits, a security deposit of X10,000/- will be accepted.
Permission is granted on the condition that three local tree species must be planted for
every one tree removed (1:3 ratio). These must be planted at the same site or a
location specified in the order. This is subject to the provisions of the Maharashtra
(Urban Areas) Protection and Preservation of Trees Act, 1975, the 2009 Rules, and
the High Court, Mumbai order dated September 20, 2013 (PIL No. 93/2009).

2) For removing or transplanting trees that obstruct various municipal development
projects (such as road widening), the concerned department must handle the removal
and transplantation. Permission is granted upon receiving a guarantee letter from the
relevant department promising to plant, protect, and maintain new local tree species.

3) In cases where trees within PMC limits have fallen or been destroyed due to storms,
fire, lightning, or heavy rain, or if a tree is dead, diseased, or growing naturally in a
wall and poses a danger to life, property, or obstructs traffic:The landowner or
occupier is required to plant an appropriate number of trees in place of the destroyed
ones. If there is no space available on-site, the Tree Officer may waive the deposit
requirement and grant permission on the condition that one or more local tree species
be planted at the same location or another suitable site.

4) The landowner or occupant who has been directed to plant trees within the Pune
Municipal Corporation limits shall be responsible for ensuring their proper growth
and maintenance. Furthermore, they are required to submit a status report of such
tree(s) to the Tree Officer once every six months for a period of three years.
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5) When granting permission for land development (NOC) or issuing a
Completion/Occupancy Certificate for any building, the Tree Officer shall ensure
compliance with the Maharashtra (Urban Areas) Protection and Preservation of Trees
Rules, 2009 (Schedule 1, Clause 7-H).This includes standards for planting trees along
roadsides and in various plots (e.g., 1 tree per 100 sg. meters of plot area). If the
planted trees have a girth of less than 10 cm, a height of less than 3 meters, or are less
than 5 years old, a security deposit of 310,000 (Ten Thousand Rupees) per tree shall
be accepted to ensure the responsibility of conservation and proper following of
orders.

6) In the event of a failure to comply with the tree plantation orders within the Pune
Municipal Corporation limits, the deposited security amount shall be
forfeited/deposited (to the corporation).

7) The concerned departments shall take necessary action as per the official circular
(Ref. No. 6) issued by the Hon. Municipal Commissioner, Pune Municipal
Corporation.

“Approved” (Proposer)

--SD--

(Mrs. Kamaltai VVyavhare sign)
--SD-- (Tree Authority Committee Member)
(Chairman)
Tree Authority
Pune Municipal Corporation
--SD--
(Seconder)

(Mr.D.S.Polekar sign)
(Tree Authority Committee Member)

-SD ---
Member Secretory
In charge Tree officer
Tree Authority Committee
Pune Municipal Corporation
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(GErRom) AR, 024.

Annexure R1-B
He NS M

TR a0 956 faqrT
3T URYTeh shHieh : &l 3 039/ H.35.9%/ T1.h.8
AT TSR <1, HIGTT DHTHT A1,
HATH Y, ﬁ_el'é’ 00 03
f&HI : 0§ IMRE, 209

qTET: HERT 3N TSI, R 91T IR, f&H1d 98 o3, 2029 ISl URIES HERTS
(TR &13) SIS TRE T STa (FETROM) SAAFTIA, 2039 (T 2039 =7 eI+
DHID )

RIS :

TSI AR ARG TS WReT0 g STaq HRUIRNIIS! “HERTE (R &9) Sisid
RETOT g S SRR, 9jey” (A9 “HEd ARITIIH” 31 Aagugrd 3fes 32 & 3ffefad
SIRTCaTd 31T AT = SRIIHIG TURIT LR HRUATH RAT, “HERTSS (TR &) SIS Aeur
q ST (RO AR, 20297 (|9 2029 A1 HERTS ARR—H HHid Q) (AYe “GuTRT
SR 3T LT 3163 3MTR.) HERTSE 3R JTSTYS, SRR {1 IR ALY &7 98 o3,

2029 ol URRTeE HRUITT 3MMHT 3MMe. e HERTE ITNRI ITSTI=T! FRIS! TSIl Ud Hifgd N g

JIe3 ANY AT BRI IATS! AT TS 3B

2. “HERTS (TR &13) SIS TR g STa ST, aguy” ALl fid ag eb, 2039 =1
BRI 3R TSI HRUYT el Soaeh dRal d Hafed BeoyH Jales THT01 3fTed: -

(9) “gRT (@Re) gar:
I sifRferaHTeaT Sed R 9ed fafdy e e Svar Jre aire. gena s
TGS (3-F) TIM FHIIE B R (2RTH) I& & G FHIAT Hod,
IRHTIT ATHATER SRRGAT HROATH TR BRUIN AT 3T,

TN, “YRITT (8IRC) &, & BIVITE] FOacaT ST &7 e, Sa1d SiaTiord g Yo

T [3a1 FTg 3718 313~ 37311 YVIT (81 S) GeiT=l] TR HTST 913 v vITe] STfEregariy

3T IRTGY [F91HT BYUTH] BIale] G SiTe.
() g a9

o SRfEET B 2 Fell, GUIRG AR T gEifa< E$ (9-%), &
STRAFTAT H3 ¢ TElie, U1 o (3) T8, TR AR T FHIISE HosedT
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T (P) (JF) (W) I UIC S () 7E, FETR JRIEHR) T T Sojed] TS
(d) TR 2T AT gere a3 et HRuar ey g qeadl SRgH QUi dRga HRudd
3TH 3B

3T YRYSD hHeh: & 31 039/ U.3h.9%/ Ti.h.8

TN, G&ITT YRITT (8RS &1 JUITHIS], H¥UTS GETRITUaa SIias HXIaars]
geTTl] AT (121 HYUTIS] 7 rsTaared] gerd g [FERT BYvgraic] ey 7 gea]
[T BRI STERTET 3T¥7 IRTG [19/19e @YU Brelars] e ol

(3) WRUTS JERIYUL:
& AT HoH ¢ 7,

() G IR dic S (4) &1 T (31) 3T T HHiD 9% AT Fax
GO HRUYT AT 378,

o UTSUYTT YUITAT &I ST ol odl aaTS eIl Galied] e geldh! &l oarardl.

o BNTS HRAMI [HAM & BT Iaal I SEUITT 1.

(i) GETRT AT Uie HHH (437) T TN WD SR GO BRUAT 3! 3R,

o 33N UBR ST YUIR g&Tiel AT auf gl FIY BRI a2 I8 1e.

o IT HIHELT HEY eI 7 ST, [IdaTd G g8l BRI B Td! B

CRGIRGIRC R

o M WU U & BNIGS HRU IR THS IR, dreedl SIM=AT ezl

HATHUET HHI TS YISl IahH JSaR STH P b, 3 ol

MG R G AT BRUAT A5 A3 LS AR AR A .

gerra ol SYIqUITd] BruERd] SvgT IFIETd] SIEgET 3T WX

T devard] sriarE] §v sie.

T3 (9 TDT 3
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MR TRYZD hHich: & 31 039/ U.3h.9%/ T 8

() AU THIVIISG g& drs:

& ARAFIATAT H3H ¢ 7, GEIRT ARFRATT U S (3) TS (3A-9) TR WRd
SIS HOT A GORI HIUANT 37T 31T,

o U gy fdhar T 31 G 00 § 3D gl AISuATIT URITd HERTSE R[S
JeT YIRS S AaT S8 .

o T+ &1 ATIIBROI AT WAl B B4l b1, Jerid w1 iR oo wafed
SAVATATS] Hheud BETH S8 AR (9IS el STTUIR ATeT.

& AT BeH ¢ A=, TR IR Uic HaH (4 9) (S) 37 R goKil
PHYUYTT 3T} 3ME.

o HERTS 1Y & UIHARONM 3TTe drevdrdl RIBRA SIRI dhosl -, W1+ ge&r

ITEIhR U, HERTSE 19 g&l UThRONM il Hoigrear gAfdarR erugrdt faidt

EACEICNIC)
(Y) HERTSE TS gaT HTferepvor:

(31) 1Y :

& SR o 3 7R, GETRA SRRy a4 9ie Sod (31-9) T HoT
TSIRARTAR IMETAT g UGTUE Bl goird A¥ie 31311 ATB=IaT FHIGRT IRTOIR
HERTS X159 G&T FIRIexUT Tfed HRuATd! ARG HRUANT 31! 3718,

CITFHIN, HERT V15 g& HIfEBN Eicd HRUIY] el VT wviaesd [9145d

BYVYTH] BIIAIE] G 3TE.
&) PAA:

& AAFHTAT YhR U1 IR Aefies besd 9 =T 3TN, GuTRd AR gar=<Rl @iefies 741
DA 31 FHITIE H& AERTSE o & ATRIBRUI el fafed BRuamd e afea:

(VE)  GeT FENBIRVITE] BIHBIATE /70T B

(317)  EYY RTSIcA I3 YRITT (E¥IC ) J&Td EYerv] T HaElT Bl
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3T YRYSD hHeh: & 31 039/ U.3h.9%/ Ti.h.8

(@) T Ty fHar e s G ITRIE Sifd TS JISvIr] HaEd, g8

(TTR) GRTTT (E¥IC ) GeT TISTITZIT HIEITT, G HITEIBR T %S [115 BB T 3T/av
fofe gr;

(97<) STTSTE GYEITT  TTET BYvgrst] Hafera 3TNt gav B1vdie] o1y &l ”
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(31) XTI
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(EI)?}Tci?ﬁ:

I SRR e o 7=, IR JfRFRAR Sae doed TS (9), TS (3),

GS(P), Te(@), TS (7), TS () T TS (3N) TGS HHT Hax aRqa HRUN o) 3MTe.

SR YT Ui gefi=l VAT dhos! STt AT WA HRATES.

2R &1 T U TR U1 BRI, TUTT BRI ATOT el BRI,

Th TSI T STTSTd] BRTAS 3MTOT i ST+ HRul.

AR eATfe TR U= Briar=dies 9 qHIaRIes i SAfied ifard Hol.

3TEN] RATD YTDHROMTT fhal IRBRT ATHH T SR JERIIT b3 S &
GG B0, T AR AT TG, WAd TSl Reum] e g
JERIIUTAIT &3 T fFATT 33% TS AT IL2H B S5,

I3 9 Ul 8
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MR TRYZD hHich: & 31 039/ U.3h.9%/ T 8
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3T YRYSD hHeh: & 31 039/ U.3h.9%/ Ti.h.8
() gerre ARTuT ;
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P HER RS PRI 1 3B

o GFRIYOT Shefes TliedT HIGRIHTAN e Sifd.
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HRUYT 37TcH! 37Te.
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(99) qEIUMX :
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CITFHIN, & SUBRTY] [Q1FFITIS] [313ET 93 [FElReT BYUTe] §Ta 377 wIvIav
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(92) ST ARal
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MR TRYZD hHich: & 31 039/ U.3h.9%/ T 8

TR, ST §o3] SYIJUIT] Yegd] Sl BxvTe] 19 3T wINTaN v 6.
3. TERTE (ANRY &13) TSI TR T ST+ SfAfd, 9]0y T dooldod! BRuATd ATl
Jd JURET IR HH SMAFIARS dRJa @l dd Aaied TR WATHe ARIHe qrhies
SIS HRUYT 141
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F1erifehd o BIevaTd Ad INe.

HeIRTS T4 XTWUT o) 3R] SIEEIRSINCINICIEN

Digitally signed by Manisha Patankar Mhaiskar
of
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Translated copy

HERTZ I AU
AHEIRUT HIIT ATS

ag v, IF 23 JHAR, A R\, 0Q/ATME W, IH R¥3 [7% &, fFma : v1@ R9.00

SMTYRUT HHIH ¢
UTfahd AT
TERTE faarisst™ afufEm @ AT TEa el AT T herdl fafTaw ST
fafe @ =g fawrmeegs seet g (Fust o).

In pursuance of clause (3) of article 348 of the Constitution of India,
the following translation in English of the Maharashtra (Urban Areas)
Protection and Preservation of Trees (Amendment) Act, 2021 (Maharashtra
Act No. IX of 2021), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,
I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. IX OF 2021.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 16th July 2021.)

2

An Act further to amend the Maharashtra (Urban Areas) Protection
and Preservation of Trees Act, 1975.

Mah. Whereas it is expedient to amend the Maharashtra (Urban Areas)
XLlI;;f Protection and Preservation of Trees Act, 1975, for the purposes hereinafter

appearing ; it is hereby enacted in the Seventy-second Year of the Republic
of the India as follows :—

()

AT AB—RC—2
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Short title. 1. This Act may be called the Maharashtra (Urban Areas) Protection
and Preservation of Trees (Amendment) Act, 2021.
Amendment of 2. In section 2 of the Maharashtra (Urban Areas) Protection and

section 2 of Preservation of Trees Act, 1975 (hereinafter referred to as “the principal

Mah. XLIV of »
1975, Act)—
(1) clause (Ia) shall be re-numbered as clause (1aa);
(2) before clause (1aa) as so re-numbered, the following clause shall
be inserted, namely:—
“(1a) “heritage tree” means a tree categorised as such by the
Tree Authority, in accordance with the norms as may be notified
by the Government;”.
Amendment of 3. In section 3 of the principal Act,—
section 3 of
Mah. XLIV of (1) before sub-section (1), the following sub-section shall be inserted,
1975.

namely :(—

“(A-1) As soon as may be, after the commencement of the
Maharashtra (Urban Areas) Protection and Preservation of Trees
(Amendment) Act, 2021, the State Government shall constitute the
Maharashtra State Tree Authority, by notification in the Official
Gazette, consisting of officials not below the rank of Secretary to
Government.”;

(2) in sub-section (2), in the table, in entry 2, in column (2), for
the words “The President of the Council” the words “The Chief Officer
of the Council” shall be substituted ;

(3) in sub-section (3), for the words “representatives of non-official
organisations, who have special knowledge or practical experience in
the field of planting and preservation of trees,” the words “experts from
non-official organisations including retired Government Officials, with
an experience in planting, preservation and conservation of trees, for
minimum period as may be notified by the Government, from time to
time,” shall be substituted.

Insertion of 4. In Chapter IV of the principal Act, before section 7, the following
new section gection shall be inserted, namely :—

6A in Mah.

XLIV of 1975.
Duties of “6A. Notwithstanding anything contained in the relevant Act or
Masht?;zs%:zz in any other law for the time being in force, and subject to any special
Authority. or general directions given by the State Government, the Maharashtra

State Tree Authority shall be responsible for,—
(z) monitoring the functioning of the Tree Authority ;

(zi) protection and conservation of heritage trees across the
State ;

(ziz) decide applications referred to it by the Tree Authority,
regarding felling of more than two hundred trees of age five years
or more ;

2204
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(tv) decide applications referred to it by the Tree Authority,
regarding felling of heritage trees ;

(v) any other functions related to protection and conservation
of trees.”.

5. In section 7 of the principal Act,—

(1) in clause (b), after the words “every five years” the words “by
using new technological means such as GIS based tree census or any

other modern technology” shall be added ;

(2) for clause (i), the following clauses shall be substituted,

namely :(—

“(2) planting number of trees of the same variety or any other
local or native variety, in such number equal to the age of the tree
being transplanted and carry out such transplantation under the

expert guidance only ;

(j) ensuring that compensatory plantation is carried out and
survival of trees, including the compensatory plantation, in all lands

within the jurisdiction of the urban local authority ;

(k) ensuring utilisation of tree cess for conservation and

preservation of trees ;

(I) carrying out any other activity as assigned by the
Maharashtra State Tree Authority, from time to time ;

(m) deciding which tree is to be categorised as heritage tree,
and enumerate heritage trees;

(n) ensuring that the land owned by the urban local authority
or land owned by the Government is earmarked for the purpose of
plantations and ensure such plantations shall be scientific in nature
and should be carried out with an objective to preserve local species
and improve green cover of the area, to the extent of not less than

33 per cent. ;

(o) ensuring pruning and maintenance of trees is carried out

in a scientific manner under expert guidence, every year ;

(p) ensuring that the compensatory plantation for each of the
naturally fallen tree is carried out by the urban local authority ;

(g) undertaking any other schemes or measures for achieving
the objects of this Act.”.

HAT AG—3L—R
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Amendment 6. In section 8 of the principal Act,—

of section 8 of . i . .

Mah. XLIV of (1) in sub-section (2), the following proviso shall be added,
1975. namely :(—

“ Provided that, where the significant number of trees are
proposed to be felled, the alternate design alongwith the number
of trees required to be felled for respective design shall be
submitted alongwith the application.”;

(2) in sub-section (3),—
(a) in clause (a),—
(i) in sub-clause (iii), the word “and” shall be deleted ;

(1i) after sub-clause (iv), the following sub-clauses shall be
added, namely :—

“ (v) specifically mention in the advertisement, if the
tree to be felled is a heritage tree ; and

(vi) determine the age of the tree being felled as per
the criteria and method as may be notified by the
Government.”;

(b) after clause (a-1), the following provisos shall be added,
namely :(—

“ Provided that, where more than two hundred trees of
age five years or more are proposed to be felled, in such cases,
the Tree Authority shall refer the matter to the Maharashtra
State Tree Authority with its report and recommendations:

Provided further that, where the tree proposed to be
felled is a heritage tree, in such cases, the Tree Authority or
Tree Officer, as the case may be, shall refer the matter to the
Maharashtra State Tree Authority with its report and
recommendations:

Provided also that, the Tree Authority or Tree Officer, as
the case may be, shall ensure that the development of land or
any other project is not sub-divided in smaller parts so as to
keep the number of trees to be felled below two hundred.”;

(3) in sub-section (4), the following proviso shall be added,
namely —

“Provided that, the provisions of this sub-section shall not be
applicable in case of felling of a heritage tree.”;

(4) in sub-section (5),—
(a) sub-section (5) shall be re-numbered as clause (a);

(b) in clause (a), as so re-numbered, for the words “the
applicant shall plant twice the number of trees to be felled” the
words “applicant shall plant such number of trees equal to the
estimated age of the tree being felled and such trees to be planted
shall be of atleast six feet height,” shall be substituted;

(c) after clause (a), as so re-numbered, the following clause
shall be added, namely —

“(b) Tree Officer shall determine the age of the tree being
felled as per the criteria and method as may be notified by the
Government.”;

2206
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(5) after sub-section (5), the following sub-sections shall be inserted,
namely :(—

“(5A) The applicant and the Tree Authority or Tree Officer
shall ensure that, compensatory plantation shall be carried out and
the trees planted shall survive for a minimum period of seven
years. It shall also be ensured that, the tree mortality during this
period shall be compensated by planting equal number of new
trees:

Provided that, in case it is not possible for applicant to do the
compensatory plantation, the applicant shall deposit an amount not
less than valuation of trees being felled. Such valuation shall be
based on methodology as may be notified by the Government:

Provided further that, such amount deposited shall be utilized
only for the purpose of compensatory plantation, its preservation
and compensatory plantation in lieu of the tree mortality during
this period.

(5B) (a) The Tree Authority shall refer the application received
for felling of more than two hundred trees of age five years or more
to the Maharashtra State Tree Authority.

(b) The Tree Authority or Tree Officer, as the case may be, shall
refer the application to fell a heritage tree to the Maharashtra State
Tree Authority.

(¢c) The Maharashtra State Tree Authority shall either allow
the application referred to it under clauses (@) and (b), by the Tree
Authority or Tree Officer, as the case may be, with or without
conditions or may refuse it within a period of forty-five days from
the date of receipt of the reference from the Tree Authority or Tree
Officer, as the case may be.

(d) Where the Maharashtra State Tree Authority allows felling
of trees, the Tree Authority if considers it necessary to review the
decision of the Maharashtra State Tree Authority, it may within a
period of fifteen days from the date of communication of the
decision, request the Maharashtra State Tree Authority to
reconsider the decision with reasons therefor. Such request shall
be decided by the Maharashtra State Tree Authority within ten
days thereafter.

(5C) New trees planted, in lieu of the permission to fell a tree
granted under sub-section (5), shall be geo-tagged and monitored
using latest technologies available.”.

7. In section 18 of the principal Act, after sub-section (2),the following Amendment

sub-section shall be added, namely -— 2;;‘;;%‘;&}3

of 1975.
“(3) Tree cess collected under the provisions of this section shall
be utilised by the urban local authority in such manner as may be
directed by the Government, from time to time.
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(4) The State Government may, issue directions and determine
different criteria for utilisation of cess, for different urban local
authorities, considering the area of existing green cover and assessment
of the need of the area for preservation and conservation of trees.”.

Amendment 8. In section 21 of the principal Act, in sub-section (1), for the words
of section 21 “not less than one thousand rupees which may extend upto five thousand
of Mah. XLIV' yypees” the words “an amount of valuation of tree, using methodology as
of 1975. may be notified by the Government but not more than one lakh rupees” shall

be substituted.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND FUBLISHED BY DIRECTOR, RUPENDRA DINESH MORE,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBATI 400 004 AND PUBLISHED AT DIRECTORATE
OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBATI 400 004 EDITOR :
DIRECTOR, RUPENDRA DINESH MORE.



Annexu rg%q’-%

qot HETATTT i
foramsftaTe - w19 T2 & Fiea

ELT HAAT, T T, fararsfiare, qor €94 ooy
€ - 7+ - reeauthority@punecorporation.org
WTAE ®.- AL 27 D¢
ﬁ"“‘T zelﬁ’jgﬂzj

T TR FratEy

gfa, ENSSEIO0SIN [V 4977
HT. H-Euﬁ'q' oF SHIVW WG 5.0 (FLHE) 4
Counter Mosl, J0/04/2025, 15:32 N
TR 7 ATATAON A A, LS ULCE Tos34H SADHTV PR,
BATHT TS0E A%, HIETH FTHT T7H, PIN:400032, Mantralaya 50 Musbai
: : 1 ¥00 033 I roa: VRUSHY (FFICE. ,.
1 R i Wi TP0ges
ZIEE & ﬂ'ﬁ‘rl"]’ Hia7 . - At 57,00, Tax s, 00, et Paid: 59, 00(Cash)

{Mrack on wew, indiapost.gov, in)
e vraTaT,

HEY - §) HETITE (AT E) WTETS HOA 9 WA AT 2 ey
%) HETITE (AT 47) AT T FoEE 7wy, v00g
3) 9.3 SR, 4TS 1 Arae BArE vofoe o
€) WRETETE (AT &07) WS A2y 3 S (qureom) @i se 90

T HETATAFT 72 et AT | mranft 7 o et | st i sraErT /
Fafay s famr= s 7o | BT FTH 3aeT Y 2 quf e
WWW’HW WWFMH?TPHEW?H’WW
q&?ﬁmﬁaﬁﬁ'ﬁmﬂﬁ‘rmmﬁ_
T ATEFAVT FAATITE SRR g9 ATORT =@t FO AR AT ST
W?fﬂ?ﬁmiwwmtmmwﬁquiﬁmﬁﬁm
v) &R 7w o o 7 o oo geT e BT
%) I TEEEAT 349 s de gt Gt s qmr et wrETe 7 oaeare
HETAF TAUTH ATTAF THT AT87 FTA7H,

3) 7T T Aftraw g s, AFATH WA HETIIAHT FRTEAF A AT T
Aferwrft 7192 7127 T,

¢) FETT gex AFAFT, W37 FvATAA T At AT AT FT0ITH A7 38 791 /O
ATETHRE ATET FIATH,  wfeft waer areft woT sreT sEAT T ger e T
HATET FTATH,

4) TR U Fer AT S s e A s




s 2210;

8) TETT TRV SEATH 7 AT YO TH AT wE R AT | AT AT AT 7
£) m.mﬁmwfn,wmﬂﬁ?ﬁﬁwm,ﬁaﬂﬂwm
TTATS TATH 4 AT HATHTATIIE 7,3, 8 00 0.0/- W o7 ATTHIT SATHA THH T,

429 F. 0 Wi gy FHH 19, Notwithstanding anything contained in the relevant
law or any other law for the time being in force,
(@) any authority or officer of the urban local authority, who is empowered to give any
permission f{or development of land, shall not give such permission. except with the
approval of and subject to the conditions. if any, imposed by the Tree Officer in regard to
the preservation or plantation of trees on such land:

(5) no completion or occupation certificate in respect of any building shall be issued under
the relevant law unless the authority competent to issue such certificate is satisficd that the (5]
conditions subject to which permission for development of the land as aforesaid was given
have been complied with.” 3 iz 5% oo, SATATT TH FFaamres 39 afasrd
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AT B F.3 7,39 AT ARATTEL. 412, Section 19 of the Act which
is & non-obstante provision makes it clear that permission for the development of land shall
not be given except with the approval of and subject to the conditions imposed by the Tree

Officer or the Garden Superintendent in regard to the preservation or plantation of trees on

such lands. The provision also stipulates that no completion certificate in respect of a
building shall be issued unless the authority competent to issue such a certificate is satisfied
that the conditions subject to which permission for development was given have been
complied with. In view of these mandatory provisions, the Building Depariment of the PMC
must not issue ecither a completion or occupation certificate in respect of any building
constructed in pursuance of permission for development without the previous approval and @
sanction of the Tree Officer or, as the case may be, the Garden Superintendent. It has
become necessary for the Court 1o issue these directions since the Building Department of
the PMC has issued a circular on 20 December 201 | stating that there is no need to obtain
permission/clearance from the Garden Department and that it is for the Building Permission
Department to verify the requirements of plantation of trees while granting a completion or
occupation certificate. We clarify that though the grant of a completion or occupation
certificate lies within the jurisdiction of the Building Permission Department, the issue as o
whether the requirements of the Trees Act have been duly fulfilled. is a matter which must
fall within the jurisdiction of the Tree Authority or, as the case may be, the Tree

Officer/Garden Superintendent. Hence. before granting a completion or occupation

certificate, prior approval of the Tree Authority must be obtained.” 379 F97 F1 32,
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Tree Authority Office

Pune Municipal Corporation

Shivajinagar - Ghole Road Regional Office,
2nd Floor, Ghole Road, Shivajinagar,

Pune 411 005

E - Mail - treeauthority @ punecorporation.org
Outward No.- Vr.Pr.Ja/ 246

Date - 29/04/2025.

To,

The Hon. Joint Secretary

Department of Environment and Climate Change,
Government of Maharashtra,

Hutatma Rajguru Chowk, Madam Cama Marg,
Ministry, Mumbai 400 032

Subject - Hearing process of objections received on cases received by the Tree
Authority Department, obtaining alternative concept drawings in
tree felling proposals , and obtaining guidance on the procedure for
determining the age of trees

Reference -1) Maharashtra (Urban Areas) Protection and Preservation of Trees
Act, 1975
2) Maharashtra (Urban Areas) Tree Cultivation and Tree Protection
Rules, 2009
3) Order dated 20/09/2013 of May High Court, Mumbai
4) Maharashtra (Urban Areas) Protection and Preservation of Trees
(Amendment) Act, 2021

Proposals are received from citizens / private and government organizations / private
construction professionals / various government departments within the Pune Municipal
Corporation limits for complete removal / replanting of dangerous trees / trees obstructing
development work. Action is taken on these proposals as per the provisions of reference no. 1 to 4
and the process of granting permission to the concerned is done under the control of the Municipal
Assistant Commissioner and Tree Officer of the concerned regional office.

After receiving a proposal for complete removal/replantation of dangerous trees/trees
obstructing construction work/trees obstructing development work, the following action is being
taken by the Tree Authority Department.

1) Proposals are received in the prescribed sample forms C and D.

2) As per the said proposal, the Horticulture Engineer from the Tree Authority shall inspect the site
and submit the report to the Assistant Garden Superintendent.

3) Assistant Garden Superintendent reviewed it and send a report to the concerned Municipal
Assistant Commissioner and in charge Tree officer.

4) Thereafter, the Tree Officer submits it to the members of the Tree Expert Committee constituted
as per the orders of the Hon'ble High Court, Bombay. The expert committee members inspect
and submit their report back to the Tree Officer.

5) The tree officer is issuing a public notice in this matter and seeking objections.

6) After receiving objections in the case, a hearing is held and the objections are met.
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7) Thereafter, the entire matter along with the inspection report and objections will be forwarded to
the Hon'ble Municipal Commissioner / Hon'ble Tree Authority Committee, for approval.

8) After getting the approval of the Hon'ble Municipal Commissioner / Hon'ble Tree Authority
Committee, the concerned applicant deposited Rs. 10000/- per tree as Security Deposit against to
plantation and preservation of new compensatory plantation and after the payment of security
deposit permission is issued.

Section 19 of Chapter 8 of Reference No. 1. Not with standing anything contained in the
relevant law or any other law for the time being in force ,

(‘a ) any authority or officer of the urban local authority , who is empowered to give any permission
for development of land , shall not give such permission, except with the approval of and subject to
the conditions, if any, imposed by the Tree Officer in regarding the preservation or plantation of
trees on such land;

( b ) no completion or occupation certificate in respect of any building shall be issued under the
relevant law unless the authority competent to issue such certificate is satisfied that the conditions
subject to which permission for development of the land as aforesaid was given have been complied
with. 7 It is stated that, accordingly, prior permission from the Tree Officer is required for land
development.

In this regard, in the order of the Hon'ble High Court of Reference No. 3, “ 12. Section19 of
the Act which is a non-obstante provision makes it clear that permission for the development of
land shall not be given except with the approval of and subject to the conditions imposed by the
Tree Officer or the Garden Superintendent in regard to the preservation or plantation of trees on
such lands. The provision also stipulates that no completion certificate in respect of a building shall
be issued unless the authority competent to issue such a certificate is satisfied that the conditions
subject to which permission for development was given have been complied with. In view of these
Mandatory provisions, the Building Department of the PMC must not issue either a completion or
occupation certificate in respect of any building constructed in pursuance of permission for
development without the previous approval and sanction of the Tree Officer or, as the case may be,
the Garden Superintendent. It has become necessary for the Court to issue these directions since the
Building Department of the PMC has issued a circular on 20 December 2011 stating that There is
no need to obtain permission/clearance from the Garden Department and that it is for the Building
Permission Department to Verify the requirements of plantation of trees while granting a
completion or occupation certificate. We clarify that though the grant of a completion or occupation
certificate lies within the jurisdiction of the Building Permission Department, the issue as to
whether the requirements of the Trees Act have been duly fulfilled, is a matter which must fall
within the jurisdiction of the Tree Authority or, as the case may be, the Tree Officer/Garden
Superintendent. Hence, before granting a completion or occupation certificate, prior approval of the
Tree Authority must be obtained. ” It is stated.

Reference No.4 - Government of Maharashtra, Environment and Climate Change
Department, Government Decision No. Vriksha A 2021/Pr.No.40/Tan.K.4., Madam Cama Marg,
Hutatma Rajguru Chowk, Ministry, Mumbai 400 032, dated 22nd September 2021, as per the
notification, in sub-section (2) of section 8 of the principal Act, it is stated that, “Provided that,
where it is proposed to fell a large number of trees, an alternative plan drawing along with the
number of trees required to be felled for the relevant plan drawing shall be submitted along with the
application.”
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The concerned citizen/construction professional obtains a Pre-Construction No Objection
Letter from the Tree Authority Department before approving the construction plan and then, after
approving the plan from the Building Permit Department, a proposal is submitted to the Tree
Authority Department for complete removal/replantation of trees obstructing the construction.

As per reference no.4, it is mentioned that in cases where a large number of trees are
obstructing the construction, the applicant is required to submit an alternative plan along with the
application. While submitting a proposal for felling of trees to the Tree Authority Department, the
citizen/construction professional submits an approved map to the Municipal Corporation. Therefore,
it becomes difficult to take action regarding the re-submission of an alternative plan. Since one map
has been approved, even if the concerned submits an alternative plan, it will be necessary to get the
alternative map re-approved accordingly.

of Reference No. 4, environmenist citizens in Pune city are objecting to the requirement for
the applicant to submit an alternative resolution picture in every case of tree felling. Due to this,
there is delay in cases of granting permission for complete removal/replantation of trees.

by various environment-loving citizens/organizations/Right to Information activists/political
activists on the cases received by the Tree Authority Department . The following issues are mainly
raised in this.

1) A mass hearing of the citizens who object should be organized.

2) The applicant shall submit an alternate construction map in each case of tree felling.

Must be submitted.

3) In every case of tree felling, the objector, the applicant, the engineer and architect of the relevant
construction and the tree

A decision should be made only after the authority's officials inspect the joint site.

4) The applicant should provide necessary compensation before cutting down the tree and plant new
trees, otherwise permission will be granted.

Don't come.

5) Each hearing will be videotaped by the objector.

6) The Tree Authority Department does not use scientific methods to determine the age of trees.

7) Hon'ble Municipal Commissioner is the Chairman of the Tree Authority Committee and also the
Municipal Commissioner, Pune.

The Municipal Corporation is also the head of the corporation. Both the issues are creating a
conflict, and through them the trees

The right decision is not being taken regarding granting permission by saving it. Hon. Municipal
Commissioner Administrative

They make decisions in favor of the department.

However, reference no.4 - Government of Maharashtra, Environment and Climate Change
Department, Government Decision No. Vriksha A 2021/Pr.No.40/Tan.K.4., Madam Cama Marg,
Hutatma Rajguru Chowk, Ministry, Mumbai 400 032 dated 22 September 2021, has made provision
for using the following three methods to determine the age of trees.
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To determine the age of trees as per sub-clause (vi) of clause (a) of sub-section (3) and
clause (b) of sub-section (5) of section 8 of the Maharashtra (Urban Areas) Protection and
Preservation of Trees Act, 1975
Notification regarding criteria and methods

A.S. Method

1) (i) If written records of trees are available, the age of the trees, the year of planting
the trees or the

Can be determined based on available records stating age. Or

(i1) If written records are not available, the age of the trees shall be determined by
recording the affidavits of witnesses.

It can be done.

2) Multiplying tree diameters by species-specific growth factors

1) Measure the circumference of the trees using a measuring tape at a height of
about four and a half feet from the ground.

Measure (in inches).

2) Using the circumference to calculate the diameter (in inches) of trees.

(The formula for finding the diameter is:- Diameter = Circumference divided by
3.14)

3) Calculate the estimated age of trees by multiplying the diameter by the growth
factor.

For example, a tree with a circumference of 20 inches and a growth factor of 3.0
e Diameter = 20/3.14 = 6.369

e Age of tree = diameter x growth factor = 6.369 x 3=19.108

e That means the age of the trees is 19 years.

3) Based on a method involving the use of an increment borer. Since this method is
new, it should be implemented under the expert guidance of local forest officials
until the local tree authority develops the skills.

Many environment-loving citizens have raised objections regarding the incorrect
determination of the age of trees in the inspections conducted by the Horticulture Engineers of the
Tree Authority Department; as a result, the cases remain pending. However, when the various cases
received by the Tree Authority Department are inspected on site, many difficulties arise in
determining the age of trees as per the above method.

e While determining the age of trees as per Method No. 1, records of trees are not available,
however, determining the age by recording the testimony of citizens will not be a joint effort. It
is also necessary to consider the validity of the information received from citizens.

e According to Method No. 3, the Increment Borer is a new method, and the possibility of
objections from environmentally-friendly citizens regarding the use of this tool, which is
considered to be harmful to trees, cannot be ruled out.

¢ According to method no. 2, it is possible to take action through the Tree Authority Department,
but it is necessary to have official information about the growth factor of all the trees existing
within the Pune Municipal Corporation limits.

Environmentally-loving citizens within the Pune Municipal Corporation limits have also
filed a Public Interest Litigation (PIL) in the National Green Tribunal, Western Division, Pune
Bench, as well as the High Court, Mumbai regarding the above issues. At present, the hearing of the
contempt petition No. 480/2024 is underway in the High Court, Mumbai.

Subh, it is my humble request to seek your guidance on the following matters after
reviewing the above matters.



a)

b)

A)

il 2218

There is not enough clarity in the Maharashtra (Urban Areas) Protection and Preservation of
Trees Act, 1975 regarding hearing of objections received in cases of complete
removal/replantation of trees and the action to be taken. Guidance should be given regarding
the nature of registering objections on cases received with the Tree Authority Department and
the process for hearing them/rejecting objections.

Guidance should be given on whether an alternative resolution drawing is required for every

case of obstruction to construction received by the Tree Authority Department or how?, and
the minimum number of trees for which an alternative resolution drawing must be submitted
by the applicant.

As per the Maharashtra (Urban Areas) Protection and Preservation of Trees (Amendment)
Act, 2021, it is necessary to plant compensation trees equal to the age of the trees to be felled.
But according to the said ratio, sufficient space is not available for planting new compensation
trees. Therefore, it is not appropriate to plant trees equal to the age of the trees for
compensation tree planting. For this, it is necessary to take the basis of the carbon
sequestration formula. Accordingly, it will be appropriate to determine the number of trees for
compensation tree planting. It is requested to get necessary guidance in this regard.

Warm Regards,

(Dr.Ashok D.Ghorpade)
Chief Park Superintendent
and Member Secretary,
Tree Authority
Pune Municipal Corporation



